CENTRAL ADMINISTRATIVE TRIBUNAL
“3AIPUR BENCH, JAIPUR

ORDERS “OF THE TRIBUNAL

20.5.2009

OA N0.200/2009 -

Mr. P.V.Calla, counsel for the applicant's

Heard the learned counsel for the applicant.
! _

For the reasons dictated separately, the OA stands
dispesed of at admission stage. :

In view of disposal of the OA, no order is required
to be passed in MA No.141/2009, which shall stand
disposed of accordingly.

( B.Lmn) - (M.L. Chauhan}
Membear (Admin.) . ‘Member Judl.)
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(_.ENT RAL ADMINISTRATIVE TRIBUNAL
" JAIPdR BENCH JA;PUR r L

Origmal Appﬂcatlon No 200/2009

!

; Jalpur the 20"‘ day of May 2009

- Hon ble Mr. M. L. Chauhan, Member ¢ Judlclan i
- Ho" ‘-'a Mr. B.L. Khatrl, Member'Aﬂmrast*ataa ) JRRA

1 Inaian Rauway Pubuc Relatnons Ofﬁcials Welfare o
- -Society through its Treasure, Gopal S‘xarma N

Reugistered Office, 72/46 Patel Marg, Mansarowar v

Jalp ~302020 c 7 SSA_ 3
N T T L .;;, o

a 2.v. K. Sharma S/o Dr R K Sharma, ageo about 43 vears -

 at- persent working as P.R.O. Norther'a Western -

- Railway, Headquarter,. Jaipur R/o- 72/46 Patel Marg,
Mansarowar Jaipur«’ozo 0 L : B

I ‘ ] S .Aonhcants

|

e .
. o

" -f’:'(By Advocate ShriPVCalla) { R

: '_- Versus- o :‘l. BRI "
- - o : : [ *
1. The Union of Inma throuuh the Secretary, Rauwav
- Board Ministry of R .wa', Bhawan, Rais na Road
New Delhl - o }[ o

. “_‘ . ,(..7_‘3 L

2. The Railwav Board through its Chalrman Rallwav
' Bhawan, Ra!sina Road New De!hi o .

E 3.The Union Public Service Commtssmn throuah its
Secretary, New De

i .

S 1
[ 4 . I
4.The Member Starf Rai!way Board Rail Bha

‘Ralsina Road, New Defhl 110001 .~ L

§
i

5. Shri'I.L. Enkhia, C.P.RO and CFTM, North Western BN

-Rall"'ay, Headquarters, Jaipur S

m _' \wv‘

} . The General Manager, North Westem Rauwav,
:'-readqharters, Ja.pur. L o
!



7. ShnAK Chandra CPRO Dy Genel‘al'Manager'. "
Head'"-arters, Haji""'-. o R

8. The General Manager East Central Rallwav
'-Ieadquarters, Haj!pur (Bihar)

| Av_9 _SPAR.D. VajpaL CPRQ,,Nortn Central Rauw‘avv e
e ne:uquan.els, Aiidnanau \\J P o~

e T |

. '_'10 ‘Ine General Manaaer North Central Raiiway,
‘-Ieau.,uarters, Auar'abad (u. P ) ,;

11 Snn Aml Kr Slncm CPRO North Eastern Rauwav
Heaaquarte. S, Gcr khpur {u. ") & ‘ '
12 Tne General Manager Notth Eastern Rauway, o
'-leadq.,.arters,(Gorak pur (U P ) :, ' :
!
13 The General Manauer Southem Rauwav. o
Headquarters C‘:ar..ai ‘ '
. 14, Shrl S. C Mudaerikar CPRO Central Ranwav
Hew""arters, Mur"bc.. L —i ‘

o 15 The General Manager, Central Ranway,
Hea quarters, Mumba: S ;1
' 16.5hri Rajeev Saxena, CPRO, Northern ,:Rauway,
|=Ie«.:.'.q:,:a'!:ers, New Dethl S | -
‘. 17 The General Manager Northem Rauwav
Headqaarters New Delhl ‘

18 Snri' S.S. ;Gupta CPR\O,“ ' Wef"s'térh - -Rauway, o
Heauqaarters,‘ Mumbai. ’ :i o L

19. The General Manager Western Rallwav, TR A
Heaaqua“ters 'Vlumba. . I S

20 Snn Panabaka Knshnanan CPRO South Central
Ral!way, Hea.,.quarters Secanderabad '

2_; The Ge neral Manager, South CentralIRauwav
He dq* a"ters, .,ecunde”'bad I




» 22 Snrr S. Ma;umdar CRPO $outh Eastem Rauway,
-Head ~'uarte.a, Kolkata -

| . 23 The General Manaaer South Eastern Raﬂwav. '
Headq'uarters, Kolkata '

24 bhrl R. K. Tomer CPRO West Central Rauwav, S
l-Alear.!:.;uarf:ars, Jaualp - '

‘25 .The General Manager West Central Ranwav. :
l-Iead""ar!:ers, Jaba!pur : ‘

-26 Shrl A. Gupta DGM/CPRO South East Centra| :
' Ra!lvua Y Headqaarter.,, Blsa!pur ‘

-

' 27.The General Manager, South Cem:rau Railway,
Headquartars, Bis Ipar = . .

;‘28 Shri B. S Dasarathl CPRO South Westarn Railwav,.‘ -
'-lea darters, Hubl. ' ; _

29 T he General Manaaer Soutn Western Rauwav
‘ Headqaarters, Hub!!

30. Shl'l J.P. Mrshra DGM/CPRO East Cost- Raﬂwav
‘-leadquarters, Bhu ba':eshwa.

'31.The General Manager,.East Cost Rauway
He«dquarters Bhubanesﬁa- ’ :

32.5hri Amitava Chaudharym CPRO/Dv G. M
Chnraqjan Locomo*!ve Works West Ben,a!

33. Tne General Manager Chltranjan Locomotwe WQrks, :
"hitranjan, West Bengal . '

' 34 shri smrendra Mohan, CPRO/Secretary Diesel '
. - Locombotive wOrks Varanas. (up). ‘

35 The Genera| Manaaer Diesel Locomouve Works
Vara r.asi(U,r) - - :

‘— '%él_/_f



36. Shri Gurujit Singh, Semor PRO, Ran Coach l-actory,
- Kal'opu hala Phnjab) B :
_ o t .
37 T he General Manauer. Ranwav Coach Factorv,
Kap:... ...ala (Pu'z,,ab) R :

38.Shri "Manish Tiwari, Dtrector " Information and . -

Pub!:cityRalh."ay Board Rall Bhawan Raisina- Read
New Delhl 110001 RN R

1

39. Shri s. Halong, Norther Fronter Rallwav, Ghohatv. -

".-,40 T he General Manager North Fronter Rallway

J Ghohiaty. o
. S Resnondents
o I
onoengom\q ';

ﬂ Hon ble Mr. M .Chauhan. Hember!.) s

l
\
!

i ..

o - o
The aoolicant has med thIS OA thereby preymg ror»

the rouowmu rehefs "r .
Lr
. . 4 l;
AN -y
T “(') the ofﬁcia! reepondents m=y b= direct_d
' . - to’ prepare a common. and | commnea,_ -
- senlority list of PRO on the\bas!s of which’. -
the promotion. on the post of aemor PRO ~
may be ordered to be make from the date
they become eligibié and furtner the .
‘respor:dents may be directed. to onduct
" the DPC for promotion to the post of CPRO. _
(i) by an appropriate writ in the nature of
quo warranto the’ apphcant/ posting in
respact of private respondents on the pvs*

‘of Senior PRO and CPRO. may|kindly be '~ o

declarad illega. and the official respunden

. may. be restrained to take worK of Senior
‘PRC and CPRO who are not from the cadrs
.of Punhc Reiation Department. . -

v PN
’



e

(m) the Onamal Apoﬂcation may kmdlv be
al!ovved with COSta ' . : a

(lv) any- oth”er rehef to whu:h the anollcants oo
“are - found entitled In the facts and

" “circumstances of the present case, may also ..
be _g.g_nteq in favour of the app!i..a_nts S

I~

ll.

2 ThIS OA has' be”en’ filed by 'tné. Indra‘n“ Raii.an 7'

_;Pubhc Relatuons Offlcials Welfare Socnetv throuoh ms. '

Treasure Gopal Sharrna Regsstered Ofﬁce 72/46 Patel

L Maro Mansarowar,‘f Jalour-302020 ahd one of Sh Y. K.‘
Sharma S/o Dr RK Sharma at present workmg as

| P R. O Northern Western Ranway, Heaclquarter Jalpur _' :

1

. R/o 72/46 Patel (Marg, Mansarowar Jalpur-302020 :

) The aophcant whue lmpleadina Respondent Nao 1 (T he

i

Union of india though the Secretarv, Railway Board, '

| 'Minlstry of Rallwggy, Rail _Bhawen,_ Rarsnha Road,.’ New'

|

Delhi), Respondent” No,2(The Railway Board, through its

Chairrnan ~ Rail J' Bhawén, ] Rais‘ina Roao New
. ; - .
Delhl 110001 ), Respondem: N03 (The Umon Pubhc

Serwce Commissmn throuah Seeretarv New Delhr)

I

I N
o Resnondent No 4(The Member Stafr Rauwav Board

'Ranw Bhawan Ralsma Road New Delrm-110001) &,,=

II - <

, Respondent No.6 (:The General manag_er, Nor_th West;ern,' 4

e -/%L. T




'Ratlwav, Headuuaters Jamur ) as narty resoondents has

I

»also |moleaded the General Manager, East Central

‘Rallwav Headquarters, Ha,]iour (Blhar), the General

.| Manager North Central Railway, Headquarters

{

Allahabad (U P),’ the General Manager North Eastern g

Rallwav Headquarters, (Gorakhpur (U P) the Genera|

g I
Manaqer Southerl'n Ranwav, Headquarters Channai the

General Manager Central Ratiway, Headquarters

0 S
fMumbai, the General ‘Manager, Northem Raﬂwav

'Headduarters New Delm ’ the General Manager

’_,Manader South Central Ranwav, Headquarters

Secunderabad the General Manager South Eastern o

11

Manager West Central Raﬂway, Headquarters Jabamur,
J

the General Manager South Central .Railway,
1[ ‘ . -

B AWestern Rauway,, Headquarters Mumbai the-:General ‘

Railwav, Headquarters | Kolkata, th‘e‘ General ;

Headquarters Blsalpur the General ‘Manage’r, ‘South .

| S -
~ Western Rauway Headquarters Hubh - the” General
Manader Easlt o Cost Ranway Headquarters,

'Bhubaneshar | the 'G‘eneral -Mahager, _-Ghttranjan-

Locomotwe WorKs Chttran_]an West Benoal . t"he.‘

General Manager DIseI Locomotive WOrKs Varanasi

[ -
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. ]l
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'(U'P ) the General Manager, Rauway Coach Factorv, :

i

© Kapurthala (Puniab), & the General Manader North o

) Fronter Raiiway, Ghohaty , Admittediy except the
'Generai Manager, North Headquarters Jaipur this

Tribunal can not exercrse any territoriai Jurisdiction in
. J -

o 'vieW» of the nature of reiier claimed as reproduced .
-\,above. The griévance of the appiica‘nt is two foid i.e. (i)
- .to. prepare a common seniority Iist of Personnei Relationc g
. h ‘ .

":jOfﬂcers and (ii) relief redarding issue of quo-warranto
in respect of pil'ivate persons who are working under the -
dlfferent raiiway authorities as mentioned -above ‘wh'ich

N

- o - e . L :
are not within the territor‘iai jurisdiction of this Tribunal.

3_- _ The matter was Iisted on 18 5 2009 and the same .

-. was ad_]ourned[ to 20 5 2009 as prima facie we were of

A,the view that this Tribunai has no jurisdiction to
_ “

| ‘entertain the matter in respect of the employees ‘and
. |

;‘~authoritles whlich are out slde the junsdiction of this :
'-Trlbunal and which has been impleaded m this case.

- ‘Further, ‘we were also of the view that the petition has-
' : |, -
been ﬁled by tlhe society through its Treasure Shri Gopai

Shan'na and whether he is competent to fiie appiiution

. ’!
gjn behalf of the society, in terms of Bye-Laws framed by

-

’ R
bt g tdimt -



. 'the Societv Learned counsel of the apphcant has

_oroduced copy ?f the bve—laws framed by the societv.

‘.The second document which has been produ.c_edl by the -

|

. appiicant is the|resolution, which is in the following
) - | . P - - : . o~

terms: -
: &s. ._ | : " - o . |
: 3 Resolution in b!e-taws' '

The members of socnetv had calted executlve B

- meetmo onl 6. 10. 2007 the foliowing .;were"

Dresented mi the said meetmd =

1. Shn Kamal Joshi Chairman . . .
- 2.ShriY.K.Sharma - ' Secy. General
3. Shn Gopa! Sharma s=~.y' chea al

4, Shn Ramavtar Sharma © Member

5 Shl‘l Ashok Chouhan . Member

Other members on Tele Confereneina

The above meetlng was held on that dav' :
because’ the soclety wanted! %men in the bye-
laws, whnch ever made eariter by the said

. soclety, there‘ore the Members of the sccicty
"have taken "deaslon that who is emoowered to’ ‘
sue or be su,ed on the behalf of the scclety, th

. the sbcietv had*come on conclusion that:

S I

- Rule(ﬁ) w Assocnatlon can sue or sued
throcugh thu chaimman, Sec',. Ge..eral s "v. _
Fmance (T’reasurer) ' .

| ~
From readmg or this document it is evident that
J. g

declsmn ‘ whlch was ‘.tal_(en ' ?wa_s reaardlna‘



f ‘autnority_/perisbn !?Who can sue'or be-sued'o‘n behaif of

l
I

assocuatlon. Ac!mlttedw. thls OA has not been fued bv

l
l

‘|

_ the Assocnataon but the OA has been ﬂled on. behalr or

h

the soaetv No such Drowsron has been brought to our

l

. noticﬁeﬂwhich authorized Treasurer to file OA on behalr of-

, h
socnetv Thus, Iwe are: of the view that this OA can not

be entertamed 5 Further tms Trlbunal has also no

_temtonal Junsdictlon to lssue wrlt of quo—warrant in
_.'_terrltonal jurisdlctlon of this Trlbunal As such tms OA

o account of territonal jurisdictlon as well as nature of

relier clalmed without gOlﬂG lntO ment Of case. NO orﬂer

]i

‘ as to the costs

o resoect of respondents who are admlttecllv out slde the .

'~ can hot be entertained and the same |s dtsmtsseu on o

~ (M.L. Chauhan) .’

Me.....er (Admn., - .. Member J.::z.., '
. , )] - T S
. mk E e " |r : : . " l . -
’ T o i " SR R / -
|
i
-



